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IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI 

COURT-V 

Item No.-543 

IB-250/ND/2022 

IA/4429/2022 

 

IN THE MATTER OF: 

Naresh Kumar ….Applicant 

Vs. 

M/s. International Land Developers Pvt. Ltd. …..Respondent 
 

SECTION 

U/s 7 IBC Order delivered on 01.03.2023 
 

CORAM: 

SHRI P.S.N PRASAD, 

HON’BLE MEMBER (JUDICIAL) 
 

DR. BINOD KUMAR SINHA, 

HON’BLE MEMBER (TECHNICAL) 
 

PRESENT: 

For the Applicant : Ms. Tanu Priya Gupta, Adv. 

For the Respondent :  

 

ORDER 

 

IA/4429/2022:- 

 Heard the submissions made by proxy counsel for the Corporate Debtor. 

Ld. Counsel for the Financial Creditor is present. The instant application has 

been moved for seeking dismissal of main IB-250/ND/2022 under Rule 11 of 

NCLT Rules, 2016. This Adjudicating Authority is of the considered view that 

the Corporate Debtor instead of getting the reply listed on the e-portal of the 

Tribunal by attending to the defects of the reply, have filed and moved the 

present application. Since, there is no enabling provision in IBC, 2016 to 

entertain such application and this Adjudicating Authority is of the view that 

this is not a fit and proper case to exercise its powers under Rule 11 of NCLT 

Rules, 2016.  
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 Proxy counsel for the Corporate Debtor has submitted that he has no 

instructions to argue this matter. However, this application does not deserve 

any arguments to be heard. Therefore, the present application stands disposed 

of without cost. 

 Proxy Counsel for the Corporate Debtor is directed to attend the Registry 

and get the objections cured of his reply and get the same listed on the e-portal 

of the Tribunal. Proxy counsel for the Corporate Debtor is also directed to 

provide a copy of the reply (after curing the defects) to Ld. Counsel for the 

Financial Creditor. 

 List the main matter i.e. IB-250/ND/2022 on 09.03.2023. 

 

 

 

  S/d-         S/d- 

(DR. BINOD KUMAR SINHA) (P.S.N PRASAD) 

MEMBER (T) MEMBER (J) 


